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 1978,  published  in  Notification  No.
 ‘8.0,  420  (E)  in  Gazette  of  India

 ‘dated  the  ist  July,  1978.
 (ii)  The  Copper  (Prohibition  of

 ‘use  in  the  manufacture  of  PVC  and
 VIR.  wires  of  domestic  type)  Order,
 1978,  published  in  Notification  No.

 ‘SO.  444  (E)  in  Gazette  of  India
 .  dated  the  13th  July,  1978.  [Placed

 in  Library.  See  No,  LT-2454/78].

 Inrerrm  Reporr  1  (Hinor  VERSION)
 or  SHAH  COMMISSION  oF  INQUIRY,
 Centra,  Inpustrian  SEcuRITY  Force
 {THIRD  AMENDMENT)  RULES,  1978  AND
 Fore1GN  CONTRIBUTION  REGULATIONS,

 1978.

 ‘THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I

 beg  to  lay  on  the  Table: —
 (1)  A  copy  of  the  Interim  Report

 II  dated  the  26th  April,  1978
 (Hindi@  version)  of  Shah  Com-
 Mission  of  Inquiry  set  up  to  inquire
 into  the  misuse  of  authority,  ex-
 cesses  and  malpractices  committed
 during  the  Emergency  under  sub~
 section  (4)  of  section  3  of  the  Com-
 missions  of  Inquiry  Act,  1952,
 {Placed  in  Library.  See  No.  LT-
 2455/78).

 (2)  A  copy  of  the  Central  Indus-
 ‘trial  Security  Force  (Third  Amend-
 ment)  Rules,  1978  (Hindi  ang  En-~
 glish  versions)  published  in  Notifi-
 cation  No,  G.S.R.  848  in  Gazette  of
 India  dated  the  Ist  July,  1978  under.
 sub-section  (3)  of  section  22  of  the
 Centra]  Industrial  Security  Force,
 Act,  1968.  [Placed  in  Library.  See
 No.  LT-2456/78].

 (3)  A  copy  of  the  Foreign  Con-
 tribution  (Acceptance  or  Retention
 of  Gifts  or  Presentations)  Regula-
 tions,  1978  (Hindi  and  English  ver-
 sions)  published  in  Notification
 No.  S.O,  402  (E)  in  Gazette  of  India
 dated  the  22nd  June,  1978  under
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 sub-section  (3)  of  section  30  of  ‘the
 Foreign  Contribution  (Regulation)
 Act,  1976.  [Placed  in  Library,  See
 No.  LT-2457/78].

 NOTIFICATIONS  UNDER  ALL  JNDIA
 Services  Act,  1951

 THE  M'NISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  0.  PATIL):  I  beg  to  lay
 on  the  Table  a  copy  cach  of  the
 following  Notifications  (Hindi  and
 English  versions)  under  sub-section
 (2)  of  section  3  of  the  All  India
 Services  Act,  1951:—

 (1)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Sixth  Amendment  Re-
 gulations,  1978.  published  in  Noti-
 cation  No.  G.S.R.  585  in  Gazette  of
 India  dated  the  6th  May,  1978.

 (2)  The  Indian  Administrative
 Service  (Pay)  Fourth  Amendment
 Rules,  1978,  published  in  Notifica-
 tion  No.  G.S.R.  586  in  Gazette  of
 India  dated  the  6th  May,  1978.

 (3)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Seventh  Amendment  Re-
 gulations,  1978,  published  in  Noti-
 fication  No.  G.S.R.  665  in  Gazette  of
 India  dated  the  27th  May,  1978.

 (4)  The  Indian  Administrative
 Service  (Pay)  Fifth  Amendment
 Rules,  1978,  published  in  Notifica-
 tion  No.  G.S.R.  666  in  Gazette  of
 India  dated  the  27th  May,  1978.

 (5)  The  All  India  Service  (House
 Building  Advance)  Rules,  1978  pub-
 lished  in  Notification  No,  G.S.R.
 311  (E)  in  Gazette  of  India  dated
 the  315  May,  1978.

 (6)  The  Indian  Police  Service
 (Fixation  of  Cadre  Strength)  Third
 Amendment  Regulations,  1978,  pub-
 lished  in  Notification  No.  G.S.R.  699
 in  Gazette  of  India  dated  the  $rd
 June,  1978.

 अ  Seeman
 @Eng§glish  version  of  the  Report  was  laig  on  the  Table  on  the  15th  May, 1978.


